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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Speciat Original Jurisdiction)

TUESDAY, THE FOURTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO :25237 OF 2026

Between:

AND
1.

2.

1

4.

notice dated 29.11.2024

Ref.No.ZD361 1 2404097 1K

along with notice in Form GST DRC-01 vide

dated 29.11 .2024 and the impugned order dated

M/s.NewBombayFruitJuiceandChatBhandar'rep.byitsProprietor'Mr.
Rahim Hussain Aersiya, 37-18125, Defence Colony, Sainikpuri, Medchal

Malkajgiri, Telangana-500 094.

...PETITIONER

Assistant commissioner (state Taxes), Malkaigiri-1 circle, Malkajgiri Division,

Hyderabad.
nr.iit"nt Commissioner (State Taxes), Malkajgiri-lll Circle, Saroornagar /

Malkajgiri Division, HYderabad.
nriirtr"nt Commissioner (State Taxes), Moula All Circle, Malkalgiri Division'

Hyderabad,
Siut" ot Telangana, rep. by its Secretary to Government (Revenue) CT-ll'

State Tax / Corimercial Taxes Department, Secretariat, Hyderabad'

...RESPONDENTS

Petition under Arlicle 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue a Writ of Mandamus or any other appropriate writ or order or direction

settingasidetheimpugnednoticeforintimatingdiscrepanciesinthereturnsafter

scrutiny in Form ASMT-10 daled 20.7.2023 along with notice in Form usT ASMT-I 0

vide Ref.No.ZD3607230283o3M dated 27.7.2023 and the show cause notice dated

20.l2.2023alongwithnoticeinFormGSTDRC-o1videRef.No.ZD361223036930lu

da|ed20.l2.2O23issuedbythe2.Respondenta|ongwiththerevisedshowcause



28.2.2025 passed by the '1st Respondent without any signatures as illegal, arbitrary,

contrary to the law, legally unenforceable, issued vaguely without proper verification

of records and contrary to the provisions under the Central Goods and Service Tax

Act, 2017 and the Telangana Goods and Services Tax Act, 2017 and void in

absence of non-compliance of Rule 142(1A) of the Central Goods and Service Tax

Rules, 2017 and Telangana Goods and Services Tax Rules, 20'17

l.A. NO: 1OF 2026

Petitron under Section 151 CPC praying that in the crrcumstances stated in the

affidavit filed rn support of the petition, the High Court may be pleased to grant stay

of all further proceedings pursuant to the impugned order dated 28.2.2025 along with

proceeding in Form GST DRC-07 vide Ref No.2D3602250929418 dated 28.2.2025

issued by the 1't Respondent for the tax period April, 2020 to March, 2021 under the

Central Goods and Service Tax Act, 2017.and the Telangana Goods and Services

Tax Act, 201 7 pending drsposal of the Writ Petition as otherwise the Petitioner will be

put to severe loss and hardship.

Counsel for the Petitioner: SRl. K P AMARNATH REDDY

Counsel for the Respondents: Ms. SWAROOP OORILLA,
SPECIAL GOVT PLEADER FOR STATE TAX

The Court made the following: ORDER



IN THE HIGH COURT FOR THE S'I'A'I'E OF TE,LANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARES H KUMAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.25237 of 2026

DATED: 04.08.2026

Between:

M/s. New Bombay Fruit Juice and Chat Bhandar
. .. Petitioner

AND

Assistant Commissioner (State Taxes).
Malkajgiri-1 Circle, Malkajgiri Division,
Hyderabad & 3 others

.. Respondents

ORDER:

Mr. K.P.Amarnath Reddy, learned counsel appears lbr the petitioner.

Mr. Swaroop Oorilla, Ieamed Special Govemment Pleader for State Tax

appears for the resPondents

2. 'the impugned order-in-original dated 28.02.2025 relating to tax period

April, 2020 to March, 2021 has been assailed on the ground that respondent

No.l-Proper Officer failed to properly verify the records and the question of

variation in turnovers in GSTR-38 when compared to GS'l'R-8 as the

petitioner's e-commerce providers have categorically submitted that technical



-)

Collectcd at sorrrce (TCS) crone by them during rhe tax period April,2020 to

ISSUC pcrsisted ri'ith the (iS-l' Portal. lt has also been clarified that the Tax

March. 102 I

3. Lcar,ed counsel fbr the petitioner. after some i,.guments. submits that

since ther.c is a Lrro,, isiorr lirr sce l<ing rcctiflcation o1-the order under Section l6l

of the 'l elangana (ioods and Sen ices Tax Act. 201 7 (hereinafter ref-erred to AS

rectiflcation of thc rnpugned order on thb grounds available to it.

4. Lc-arncd Spe cial Gol e1.nmen1 pleader for, State Tax subtnits that if such

libeftr is q.a,ted. r.e [)r'oper'olrlcer uould exarrine the plea in the light of the

conditions enumerated undel section 161 of the'I'GST.{ct and the Sop dated

14.10.2015 and pass appropriate orders in accordance ,,r,ith law

l;1.10.10:5. peririorer rnar gg alloqed to approach rhe proper olficer lor

5. Ilar ing rcgard to rhc atbresaid f-acts and circurnstances, without

'TGST Act'). in view or- a, Sop liamed by the respondents-state dated

commentirg on the rnerits ol'thc challenge to tl-re impugned order- in-original.

the \\/rit l)etition is disposed ot- w.ith a Iibenu. to the petitioner to pref,er

.ectiflcati., application * ithirr a pcrio<i ol one *eek on the srounds

a

as are

availabre uncler .secrionr r6r o1'rhe IGSI'Act belbre the proper Officer. In
case such an appJication rs rladc. the proper Officer would consider.it and pass



J

appropriate orders, in accordance with law, within a period o1- two weeks

thereafter after giving an opportunity of healing to the petitioner

6. The Writ Petition is, accordingly, disposed of. However, there shall be no

order as to costs.

Miscellaneous applications pending, if any, shall stand closed.

SD/. B.REKHA RANI
ASSISTANT REGISTRAR

//TRUE COPY/I /,'e-
SECTION OFFICER

To,

BM
TKS

1. The Assistant commissioner (state Taxes), I\/alkajgiri-1 circle, Malkajgiri

Division, HYderabad.
2'TheAssistantcommissioner(StateTaxes),Ir/alkajgiri.lllCircle,saroornagar/

Malkajgiri Division, HYderabad'
3. ih; A"ssistant Commissioner (State Taxes), Moula All Circle, Malkaigiri

Division, HYderabad,
+. in" Secretary to Government (Revenue) CT-ll' State Tax / Commercial

Taxes Department, Secretariat, Hyderabad '

S. One CC to SRI K P AMARNATH REDDY Advocate [OPUC]

6. i;; ccs to SPECIAL GoVERNMENT PLEADER FoR srATE TAX' Hish

Court for the State of Telangana, at Hyderabad [OUT]

7. Two CD CoPies

\y



HIGH COURT

DATED: 0410812026

ORDER

WP.No.25237 ot 2026

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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